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New Delhi this the 2%#*/day of _‘715_7_,2000

HON'BLE SH, S,R, ADIGE,VICE CHAIRMAN(A)
HON'BLE SH, KULDIP SINGH MEMBER(J)

" Sh," Jagdish Chander

Hindi Assistant GriI

in the office of the

Divisional Railway Manager

Northern Railway ' -
State Entry Road

New Delhi
B  do.TApplicant
(BY: Advocate Shy¥ B.S. Mainee)
 Versus
1§ The Genéral Manager

Northern Railway -
Baroda House ° |
New Delhi
2 - The Chief Hindi Officer
~-cum=Chief Personnel Officer-II
- Northern Railway
Baroda House
New Delhi
3¢ The Divisional Railway Manager

, Northern Railway,State Entry Road
N New Delhi .

+e.oRespondents

(BY: Advocate Sh, R.L. Dhawan)
- - o
e s.RIAdigeTVC(R)s |

Applicant impugns respondents’ order dated 1311, 96
.(Rnnemre?--ﬂ‘l") and seéks consideration for-pmmotion as
Hindi Swp erintendent against a post reserved for 2 sC
employ edd | |
2§  H eard both sides®

3%  while Shri Mainee aver that the éadre coﬁsiats of
19 postsfl shri Dhawan®s con tends that it comsists of 20
postsh Both are howsver agreed that on the basis of post

Based Rostery 3 posts are to be reserved for SC amployees®
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L2E -
.2 for ST ‘enploy.eesiﬁ
43 L Rs per a'pplg.cam{;;s oun avements in the OA

fespondents initiated selection for promotion ®

9 \iacanci_es of Hindi Sw erintendant .(&‘33200023200‘)

on 205896, tﬂhile'_applioant/w-ha belonge to SC community
contends that the 9 vacancies should have consisted

of 6 G_eneral% L SC and 2 ST vacancies and he should

- heve béeh promo\ted against th® SCvacancy by adop ting
relaxed s'@ndard@ respondents aver that as the:a

were already 4 SC anployees in the oadre*'““ 9
vaoancies for which selections were held consigted

‘of 7 @neral'vacen,cies'g"‘ and 2 ST vacenciedd

53 We have perused the relevant selection

recorde; which bear out raspondente; con ten tiond

63! In so far as the position of the 4 SC
.anployee'-a is concernedy both sides adnit that one

of them ,Shri Jiteﬂdaxpe}l Singh,uas promo ted by

virtue of his general sérnigrity on meritd As regards
the remaining 3SC candidatea? shri Maine3 contends that .
‘one Shri Virender Singh had been promo ted to GmUp‘;B»"
which had released an SC vacancy against which

applicant could have been promo tedy but he affims

in para 1 of his rejoinder the speclfic contention of
req:ondents in p'aras ;é!:mi;‘ and 4312 of their reply

tha tshri Virender Singh was pﬁﬁﬂ ted t» Growp g9 only
-on 959796;! Under the eircumstance whén the salection
wer® initiated on 20313596 and indsed on the date of the
intervies on 2573967 oven after excluddng Shri Jitender
Pal Singh there wer® still 3 sC enployees in ths cadre
which bear out i:espondanbs; contention that applicant;s
cleim that one of the 9 vacgncies should have besn
reserved for SC,against whieh he could have been promo ted
by adop ting relaxed standarde)lacks meori tJ

7 | Under the circumstance; the CAT PB's ruling inm
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OA Noi596/98 by Shri Maine® does not advan

applicantls cased The OR is dismissedd No coste

( KuLbIP smcn )
MEMBER (3)
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